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 LOK  SABHA
 (name

 Tuetday,  February  3,  976/Magha  14,
 ३2897  (Saka)

 Tke  Lok  Sabha  met  at  Eleven  of  the  Clock

 [Mr.  SPgaker  in  the  Chair]

 PAPERS  LAID  ON  THE  TABLE

 AMENDMENT  TO  NotiricaTion  No  S.0.
 7928,  DATED  19-5-70  UNDER  THE  Requist-
 TIONING  AND  ACQUISITION  OF  IMMOV-
 ABLE  PROPERTY  ACT,  AND  CORRIGENDUM
 To  Nortication  No.  G.S.R.  7883५
 DATED  I3-I2-7I  UNDER  PUBLIC  PREMISES
 (EVICTION  OF  UNAUTHORISED  OCCUPANTS)
 Act.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  H.  K.  L.  BHAGAT)  I  beg
 to  lay  on  the  Table—

 @  A  copy  of  Notification  No  §  O.
 2685  (Hind:  version)  published  in
 Gazette  of  India  dated  the  16th
 August,  7975  making  certam  amend-
 ment  to  Notification  No.  5.0.  7928
 dated  the  9th  May,  7970  together
 with  corrigendum  thereto  published
 in  Notification  No.  s.0.  बता  या
 Gazette  of  India  dated  the  24th
 January,  ‘1976,  under  sub-section
 @)  of  section  77  of  the  Requasstioning
 and  Acquisition  of  Immovable  Pro-
 petty  Act,  I952.  [Placed  हक  Library.
 Se  No.  LT—30305/76].

 (a)  (i)  Acopy  of  Notification  No,  G.S.R.
 2०९85)  published  in  Gazette  of  India
 dated  the  rath  January,  3976  con-
 taining  corrigendum  to  Notification
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 No.  G.S.R.  ‘1883  published  in
 Gazette  of  India  dated  the  3th
 December,  ‘197%s  under  sub-section
 (3)  of  section  38  of  the  Public  Pre-
 muses  (Eviction  of  Unauthorised
 Occupants)  Act,  ‘Ig7t.
 (i)  A  statement  (Hind:  and  English
 versions)  explaming  the  reasons  for
 not  laying  the  Hmdi  version  of  the
 above  Notification.  {Placed  m  Lib-
 rary.  See  No.  LT—30306/76].

 NOTIFICATIONS  UNDER  EssENTIAL  COMMODI-
 Tiss  Acr  re.  Digrripurion  AND  Sala,
 ETC,  OF  TRACTORS.
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  C.  GEO-
 RGE):  I  beg  to  lay  on  the  Table—

 (7)  A  copy  each  of  the  following  Noti-
 fication  (Hind:  and  English  versions)
 under  sub-section  (6)  of  section  3
 of  the  Essential  Commodities  Act,
 I955i—

 (i)  The  Tractors  (Distribution  and
 Sale)  Control  (Amendment)  Or-
 der,  ‘I97Ts  published  7  Notifica-
 ton  No.  S.0.  5097  70  Gazette  of
 India  dated  the  6th  November,
 1971.

 Gi)  The  Tractors  (Distribution  and
 Sale)  Control  (Second  Amend+
 ment)  Order,  1971,  published  in
 Notification  No.  ‘5.0.  ‘5184  in
 Gazette  of  India  dated  the  790

 November,  7977.  oe

 (li)  The  Trectors  (Dustmbution  and
 Sale)  Control  (Third  Ameod-
 ment)  Order,  ‘197%,  published  in


